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DEPARTMENT OF LAW, JUSTICE . AND LEGISLATIVE AFFAIRS

-~ NOTIFICATION
Delhi, the 11th February, 2011

No. F. 14(22\/LA—2008/WAW/17 — The following Act of the Legisl
Territory of Delhizeceied the assent of the President of India on 17th January,

ative Assembly of the National Cauw?
2011 and is hereby published for gens=

mformatxox- —
: “THE COURT-FEES (DELHI AMEDEMENT) ACT, 2010
g , ! (DELHI ACT 01 OF2011) '
(As passed by the Legislative Assemly ofthe Nanonal Capital Territory of Delhi on the 29th November, 2010
: [l7thJanuary,LuL

An Act further to amcnd the Couri-Fees Act, 1870 (7 of 1870) in its apphcatmn to the Nanonal Capital Territory

“C Delbh.
BE it gnacted by the Legis’lativc Assembly of theNatxonal Capital Territory of Delhi, inthe Sl
4
ent) Ast,

repubhc of india follows :—
1. Short title extent and commencemen ybc callcd the Court-Fees (Delhi Amendm

S

xty-first year 0758

(& -(1) Thxs Actma

2010. |
ole of the National Capital Territory of Delhi.

mor qf lhi may,

@It extend: o thc wh
(3) It shall come into force on such date as ihe Lieutenant Gove

y nonﬁcauon in the DPlhl Gazette appomt
16A.-—— In the Court-Fees Act, 1870 (7 of
16, the following section shall be inserted, namely :—

re hearing .—whenever by agrcement of parties—
d°nce has been recorded on the merits o7 i3

the National Capital Tetritory of De

1870), in its application (0 the Naticnai

S Insertion of new sechon
Capltal Tervitory of Dr,lhx, after section

“164. Reﬁmd “'Fees on settlement befo

@) any suit is dismissed as sptlled out ui Court before any evi

claim; ot

(i) any suitis. compromised endi
- merits of the claim; or

(i) any anpeal is disposed of before 1he.

ng in a comprom\se decree before‘ar,xyf e_vid,encevhas"béén recorded oni ia®
1244 ','." S N

,commencement of hearing of such' appeal

in respect of the claim or claims in the suit or appeal shall be ordered by
the same have been respecmel) paid. :

r determination in the suit not b

faction, the jurisdiction ofthe ©
leas of rejudicata, T

half the amount of all fees paidi
court to be refunded to the parties by whom
rits of the claim” refers to matters whxch arise fo!
e frame ofthe suit, misjoinder of parties and cause 0
the suit or ‘the fee payable but includes matters arising on p

5 Explanatmu — The cxpressxon “me
: _matters rela )
to enteriain

TARUN SAMZ\'EKddL-Secy. (Law, Justice & .. .
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(TO BE PWMMWWWCKZETW EXTRAORDINARY)
T GOVERM@ENTGFMON&@; TERRITORY OF DELHI
- * REVENUE DEPARTMENT, 5 SHAM NATH MARG, DELHI
-No. F.1(136)/Regn. Br./HQ/Div.Coni 12011/ - ;‘bﬁte_; RRSICT 7§ ey
A Cgan] v Ez:za 6y
NOTIFICATIQN: gl
b g v

b

of 2011), the Lieutenant Governor of the Natilonalmgapital Territory of Delhi, hereby,

-

orders that this Act shall come into force from the date of publication of this-
notification in Delhi Gazette. : ‘ ‘

" By order and in the name of the
Lieutenant Governor of the National

. W | - Capital Territory of Delh
2N -
M 1) '

ﬂ -\ . /
. . ) ' . ° . '(Dh_armendra)
- Y. Secretary (Revenue)

No. F.l'('l36)/Regn.Br./HQ/Div.Com./11/ M) o Dated- ; -

o1 7 UL 201
opy to:- : .

1. The Sécretary (GAD)_, Govt. of NCT of Delhi with one spare copy for its
publication in Delhi Gazette Part-IvV (extraordinary).

2. The Secretary, Govt. of India, Ministry ‘of Home Affairs, North Block, New Delkj ~
- The Secretary to Finance Minister, Govt. of NCT of Delhi

4. The Pr. Secretary 10 L.G,, Delhi.

5. ThePr. Secreiary to the Chief Minister; Delhi.

6. The Secretary to Revenue Miriister, GNCT of Delhj.
7. OSD to Chief Secretary, Delhi '

T

3—AHDy: _Conumssxoners(Revenue), ADMs, SDMs, Sub-Regstrars/DIOs
10. State Informatics Officer, NIC, Delhi Secretariat, Delhj
11. PS to Divisional Commissioner, Delhi

12. System Analyst, Revenue Department, GNCT of Delhi with the request ‘to upload
the same %&'L*WC‘UFRWE_“U——¥ o -

. '. y ',i gl/gf_ | :I:}ulne Iit Secretary(Law), Govt. of NCT of DeJhiTDclhiSeereta;iat, New Deﬂﬁ(}(j b{P’
. ,_{:'_"' |

13. Guard file. ' . 4 | e

(Dharmeidra)
Secretary (Revenue)

« .
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